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ATTENDANCE-CUM-ORDER SIIEE'I'OI.'I'IIE TII]ARING ffi*,*",.,.I, BENCII OF.IIIENATIONAI,COMPANYLAW'IRIBUNAI,ON25.10.2016 |. - __-

NAME OF'I'IIE COMpANy: Sh. Ramandeep Singh Ahluwalia & Ors.
Vs.

M/s. Suntime Energy Ltd. & Ors.

SEC'I'ION Ot"'I'IIE COMPANIU'S ACl': 3971398 of the Companies Act 1956 and24y242 of the
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Order

Both sides are Dresent.

2. It is represented by the learned counsel for the petitioner that in compliance with
the last order reply to the CA has been filed.

3, The application along with the main Company Petition may be posted for hearing
on 24.11.2016 before the Hon'ble Principal Bench. \ ,, ,tr.$rf,pttl$)l{)\5'J\ l"

(R:'VAMDHARAIAN)

25.10.2016
(P.K. sud)

Companies Act 2013.

(S.K. MOHAPSTRA)


